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An Act to amend the West Bengal Taxes on Entry of Goods 
zu Local Areas Act, 1966. 

WeVx3 nen. 	WHEREAS it is expedient to amend the West Bengal Taxes 
Ant 	on Entry of Goods in Local Areas Act, 1955, for the pur- ;M1966. 	poses and in the manner hereinafter appearing; 

It is hereby enacted in the Ninth Year of the Republic 
of India, by the Legislature of West Bengal, as follows:- 

1. This Act may be called the West Bengal Taxes on shins title, 
Entry of Goods in Local Areas (Amendment) Act, 1958. 

2. In sub-section (1) of section 18 of the West Bengal amend.' 
Taxes on Entry of Goods in Local Areas Act, 1955, for the moat of 
first paragraph, the following paragraph shall be substi- section IS  of West 
tuted, namely :— 	 Ben. Act 

XXVI 
"(I) The prescribed authority shall, in the prescribed /955. of  

manner, refund to a dealer applying in this behalf 
any amount of tax or penalty,-- 

(t) paid in respect of the entry of any tea-waste, if it 
is proved to the satisfaction of the prescribed 
authority in the prescribed manner that the 
tea-waste has been used in manufacturing 
caffeine by the dealer or by any other person 
who is a manufacturer of caffeine and to whom 
the dealer has sold the tea-waste, or • 

(it) paid in respect of the entry of any taxable goods 
by the dealer, in excess of the amount due from 
him under this Act, 

either by cash payment or, at the option of the dealer, 
by deduction of such amount from any tax payable 
under this Act by him in future:". 
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